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IN THE COURT OF SESSIONS JUDGE, LAKHIMPUR,
AT NORTH LAKHIMPUR.

Present : S.P. Khaund,
Sessions Judge,
Lakhimpur, North Lakhimpur.

Date of Judgment : 24.05.2022.

Sessions Case No.52(NL)2018.

(G.R. Case No.779/2017)

Complainant Md. Surhab Ali.

Represented by - Mr. J. Saikia, Public Prosecutor.

Accused. Md. Sajibur Ali.         …. ‘A’

Represented by Mr. M.C. Hazarika, Advocate.
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APPENDIX- 13

Date of ofence. 26.03.2017.

Date of FIR. 26.03.2017.

Date of charge-sheet. 29.09.2017.

Date  of  Framing  of
charges.

19.06.2018.

Date  of  commencement
of evidence.

11.10.2018.

Date on which judgment
is reserved.

Date of Judgment. 24.05.2022.

Date  of  the  Sentencing
Order, if any.

Accused Details :

Rank of
the

accused

Name of
accused

Date of
arrest.

Date of
release on

bail.

Ofences
charged

with.

Whether
acquitted

or
convicted

Sentence
imposed

Period of
detention
undergone

during
Trial for

purpose of
Sec.428

CrPC.

A Md.
Sajibur
Ali.

27.03.2017 23.06.2017 U/s 306
IPC.

Acquitted. ---- 88 days.
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J U D G M E N T

1)  The  prosecution  case  in  a  nutshell  is  that  on

26.03.2017, Md. Sajibur Ali (hereinafter referred to

as  ‘A’)  and  Md.  Mojibur  Ali  committed  murder  of

Phulbani  Begum  (hereinafter  referred  to  as  the

deceased)  and  left  her  lying  in  the  house  and

informed Abdul  Motleb that  Phulbanu Begum was

lying  unconscious.  On  receiving  the  information,

Surhab Ali (hereinafter referred to as the informant)

went to A’s house and found that the deceased had

already passed away.  

2) An FIR regarding this incident was lodged by the

informant,  Surhab  Ali,  and  a  Silonibari  O.P.  G.D.

Entry  No.368 dtd.  26.03.2017 was registered  and

the FIR was forwarded to North Lakhimpur PS, and a

North Lakhimpur PS Case No.324/2017 u/s 302/34

of  the  Indian  Penal  Code  (IPC  for  short)  was

registered.

3) The Investigating Ofcer (IO in short) embarked

upon  the  investigation.  He  went  to  the  place  of

occurrence,  made  preparations  for  inquest  and

thereafter  forwarded  the  body  for  autopsy.  He

prepared  a  sketch  map  and  recorded  the

statements of the witnesses. During investigation,

he seized some articles. On fnding sufcient 
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materials,  the  IO  submitted  the  charge-sheet

against ‘A’ u/s 306 IPC, and Md. Mojibur Ali was not

sent up for trial.

4) On appearance of ‘A’, copies were furnished and

as this  case is  triable by the Sessions Judge,  the

learned Sub Divisional Judicial Magistrate (S), North

Lakhimpur, committed this case for trial vide order

dtd.  20.03.2019  in  connection  with  GR  Case

No.779/2017.  After  hearing  both  sides,  a  formal

charge  u/s  306  IPC  was  framed,  read  over  and

explained  to  ‘A’,  who  pleaded  not  guilty  and

claimed innocence.

5)  To  substantiate  its  prosecution,  prosecution

adduced  the  evidence  of  9  (nine)  witnesses

including the Medical Ofcer (M.O. in short) and the

I.O.  Various  documents  were  exhibited  by  the

prosecution. The defence cross-examined some of

the  witnesses  to  refute  the  charges.  On  the

incriminating circumstances arising against him, the

answers of the accused ‘A’ to the questions u/s 313

of the Code of Criminal Procedure (CrPC for short)

depicts a plea of total denial.

6)  I  have  heard  the  arguments  of  the  learned

counsel for both sides.

Contd...
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POINTS FOR DETERMINATION

i)  Whether  the  accused  ‘A’  on  26.03.2017,  had

abetted  his  wife,  Phulbanu  Begum  to  commit

suicide?

DECISION THEREON AND THE REASONS FOR

THE DECISION 

7) To decide this case in its proper perspective, it is

necessary to delve into the evidence.

8) The informant, Md. Surhab Ali  testifed as PW7

that  the  accused  ‘A’  is  his  son-in-law.  ‘A’  was

married to his daughter, Phulbanu Begum. About 3

½ years ago (from 12.01.2021) within six months of

his daughter’s marriage to ‘A’, she was subjected to

cruelty both mentally and physically by ‘A’. After six

months  of  his  daughter’s  marriage  to  ‘A’  he

received  an  information  from  one  boy  about  a

mishap and he went to his daughter’s matrimonial

home and he saw his daughter with injuries on the

back of her neck below the head. The police came

and took away his  daughter’s  body,  and then he

lodged the ejahar (FIR) with the police at Silonibari

OP.  He afxed his thumb impression. The body was

taken for autopsy to North Lakhimpur Civil Hospital.

Thereafter, the body was handed over to them for

funeral rites.
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9) PW1 is the key witness. He has admitted that he

has not mentioned in the FIR that he had noticed

injuries on his daughter’s neck and below her neck.

It is not mentioned in the FIR (marked as Ext.2) that

his  daughter  was  subjected  to  cruelty  within  six

months of her marriage. He has admitted that the

police  had  written  the  FIR  for  him.  The  learned

defence  counsel  has  asked  several  questions

regarding  certain  omissions  of  PW7 in  his  earlier

statement u/s 161 CrPC. These omissions were not

afrmed when the I.O. was cross-examined. Thus, it

is held that except certain contradictions in the FIR,

no contradiction could be elicited through the cross-

examination  of  PW7.  Through  his  cross-

examination, the learned defence counsel tried to

project that the deceased committed suicide. PW7

has admitted that his brother-in-law i.e., his wife’s

brother  (Mama  of  the  deceased)  also  committed

suicide. 

10)  At  this  juncture,  it  is  apt  to  divert  attention

towards  the  evidence  of  the  M.O.  Dr.  Jugananda

Bori,  who testifed as  PW5.  PW5 testifed that  on

27.03.2017, he was working as Medical and Health

Ofcer-1 at North Lakhimpur Civil Hospital, and on

that  day,  he  performed Post  Mortem examination

on the dead body of Fulbanu Begum, aged about 20

years, female of village Aranya Basti under North 
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Lakhimpur Police  Station,  District  Lakhimpur,  on

being  produced  and  identifed  by  U.B.C./367  Sri

Keshiram Gogoi and found the following :

“ I. EXTERNAL APPEARANCE:

1.  Condition  of  subject  stout  emaciated,
decomposed etc. : Stout in condition. Female dead
body. Eyes are closed and mouth mild open. Tongue
protruded and saliva stained in the angle of mouth.
Rigor morties present. 

2. Wounds-position and character,  Bruise-position,
size and nature, Mark of ligature on neck dissection
etc. : An oblique ligature mark is seen in high up in
the neck between the chin and thyroid cartilage. It
is non-continuous. A knot is seen in left side of the
neck  below the  mastoid  process.  Neck  dissection
shown the ligature mark is hard and it looks pale.
No any other injury found in the body.

II. CRANIUM AND SPINAL CANAL:

1. Scalp, skull and vertebrae, Membrane, Brain and
spinal cord: Healthy  NAD.

III. THORAX:
1. Walls, ribs and cartilages, Pleurae: Healthy. NAD.
2.  Laryax  and  tracheae,  Right  and  Left  Lung:
Congested. 
3. Pericardium, Heart, Vessels: Healthy.
IV. ABDOMEN:
1. Walls, Peritoneum: Healthy. NAD.
2.  Mouth,  pharynx  and  oesophagus:  Tongue  mild
protruded.
3. Stomach and its contents: Rice present.
4. Small intestine and its contents: Semi digested
food present.
5.  Large intestine and its contents:  Faecal  matter
present.
6. Liver, Spleen, Kidneys, Bladder: Healthy. NAD.
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7. Organs of generation, external and internal: Non
gravid uterus.

V. MUSCLES, BONES AND JOINTS:
1. Injury: As described.
2. Disease or deformity: Nil.
3. Fracture: Nil.
4. Dislocation: Nil.

MORE  DETAILED  DESCRIPTION  OF  INJURY  OR
DISEASE:

Findings are antemortem in nature. Time

of death within 24 hours.

OPINION : In my opinion, cause of death was due

to asphyxia as a result of hanging. ”  

11) The M.O. proved the Post Mortem Report as Ext-

1, wherein Ext.1(1) is his signature, and Ext.1(2) is

the  signature  of  the  Joint  Director  of  Health

Services, Lakhimpur. 

12) It  is clear from the evidence of PW5 that the

deceased  committed  suicide.  No  injuries  were

detected on her neck or on the back of her head.

The  M.O.  has  proved  the  Post  Mortem Report  as

Ext.1, wherein Ext.1(1) is his signature.

13) The I.O. Dambaru Dutta has proved the FIR as

Exhibit P-2/PW8 and the signature of the O.C., Siva

Prasad Bania as Exhibit P-2(1)/PW8 on the FIR.

Contd...
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14) Although, PW7 has not mentioned about cruelty

in  the  FIR,  marked  as  Exhibit  P-2/PW8,  yet  his

evidence that his daughter was subjected to cruelty

by ‘A’ was not contradicted as per Section 145 of

the  Indian  Evidence  Act,  1872  (Evidence  Act  for

short) qua Section 162 CrPC. Whether the evidence

of PW7 regarding cruelty extended to his daughter

by ‘A’ is sufcient to fasten the guilt of ‘A’? 

15) At this juncture, I would like to divert attention

towards the evidence of other witnesses. Md. Surat

Ali testifed as PW1 that the accused ‘A’ is from his

village  and  is  a  distant  cousin.  The  informant’s

house is situated at a nearby village. About 2 years

ago, ‘A’ married the daughter of the informant, and

thereafter, they started their conjugal life. About a

year ago (from 11.10.2018) at about 8 / 9 am, a boy

named Babu, aged about 8 / 9 years, came to his

house and informed him that A’s wife has expired

as she has committed suicide by hanging herself in

her matrimonial home. Then, he promptly went to

A’s house and he saw ‘A’ was crying and his wife

was  on  his  lap.  He  noticed  a  Saree  tied  on  a

bamboo pole and the other end of the Saree was by

the side of ‘A’ and his wife. ‘A’ informed him that he

went to the paddy feld and while he returned from

the paddy feld, he found his wife was hanging by

the noose and then he cut loose the noose around 
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her neck and put her body on his lap. Thereafter,

the police from Silonibari OP arrived and took away

the body of the deceased and the accused ‘A’. He

never  witnessed any quarrel  between ‘A’  and his

wife.

16) As Surat Ali (PW1) is related to ‘A’, he did not

implicate that ‘A’ was complicit.

17) Musstt. Samsul Neha testifed as PW2 that her

husband, Md. Mojibur Rahman is the elder brother

of  ‘A’.  About  2  years  ago  ‘A’  got  married  to

Phulbanu (deceased). The incident occurred a year

ago. In the morning, after attending to her chores,

she was relaxing on the bed with her children. At

that  time,  the  deceased  was  busy  with  domestic

chores in her house. Then, she heard ‘A’ crying out,

and  she  went  to  his  house  and  she  saw  the

deceased was hanging in the house. The deceased

hanged herself by making noose with her Saree and

tying the same on a horizontal  pole (Maree).  The

accused loosened the noose to save his wife and

Phulbanu’s  body  dropped  on  the  ground.  The

accused ‘A’ then put his wife on his lap and started

crying. On hearing the commotion, nearby people

arrived at the place of occurrence. Thereafter, the

police came and took the body of the deceased and

‘A’ along with them. PW2 has testifed in her cross-

Contd...
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examination that she never witnessed any dispute

or quarrel between ‘A’ and the deceased.  

18) I have scrutinised the evidence PW1 and PW2

and  thus,  it  is  clear  that  as  PW1  and  PW2  are

related,  they  did  not  give  any  incriminating

evidence against ‘A’.

19) Nur Mohammad Rahman testifed as PW3 that

A’s house is half-a-kilometer away from his house.

About 2 years ago,  ‘A’  got  married to the grand-

daughter of Abdul Motleb. Abdul Motleb’s house is

situated near A’s house. The deceased earlier used

to  stay  with  her  grand-father  in  his  house.  PW3

further testifed that he used to visit A’s house as

his  wife  was  working  in  an  Anganbadi  school

located  near  A’s  house.  He  never  witnessed  any

dispute between ‘A’ and the deceased. The incident

occurred  a  year  ago.  In  the  morning,  A’s  elder

brother  Mojibur  Ali  was  working  as  a  labour  and

using his tractor. At that time, Mojibur Ali received a

phone call on his mobile phone and then Mojibur Ali

stated  that  the  deceased  had  committed  suicide

and thereafter, Mojibur Ali proceeded to his house.

He also followed Mojibur Ali and when he reached

the homestead of the accused ‘A’ , he saw that the

deceased was lying on the ground in front of her

house, and ‘A’ was sprinkling water on her head. 
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Many  local  people  gathered.  He  noticed  that  the

deceased  had  already  passed  away.  The  local

people  informed  that  the  deceased  committed

suicide. The local people brought out the body of

the  deceased into  the  courtyard.  After  sometime,

the police along with SDC of Nowboicha circle came

and took away the body of the deceased and ‘A’

along with them. 

20) After scrutinising the evidence of PW3, it is held

that the evidence of independent witnesses has not

substantiated  the  evidence  of  the  informant.  A

careful  scrutiny  of  the  evidence  depicts  that  the

evidence of the related witness also did not support

the evidence of the informant. 

21) Md. Marfat Ali  is  related to the deceased.  He

testifed as PW4 that the deceased was his niece

and his  sister,  Chand Banu’s  daughter.  When the

deceased was a little girl, his father, Abdul Motleb

and  mother,  Rubia  Khatun  brought  her  to  their

house  and  the  deceased  was  brought  up  in  her

grand-father’s  house.  About  4  /  5  years  ago,  the

deceased was married to the accused ‘A’ from her

grand-father’s house and she started her conjugal

life  in  the  accused  person’s  house.  PW4  further

testifed  that  the  deceased  used  to  visit  them

frequently  and  she  never  made  any  complaint

against her husband ‘A’. About a year ago, while 
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working  as  a  labourer  at  Sumoni  along  with  Nur

Mohammad,  he was informed by Nur  Mohammad

that he received a phone call with the information

that the deceased had passed away. On the same

day, at about 12 pm, he returned to his house and

he did not fnd his family members in his house. His

neighbours informed him that his family members

went  to the house of the deceased and then, he

also went to the deceased’s matrimonial home, and

he  saw  the  body  of  the  deceased  lying  in  the

courtyard of her matrimonial home. He saw injuries

on the back of her neck and he came to know from

the people assembled that the deceased committed

suicide.  Thereafter,  the police came and took the

body of the deceased along with them, and he also

accompanied  the  body  to  North  Lakhimpur  Civil

Hospital. After Post Mortem examination, the body

of the deceased was taken to her parental home at

Bangalmara and funeral rites were observed. 

22)  After  scrutinising  the  evidence  of  PW1,  PW2,

PW3 and PW4, it is held that the evidence of the

informant  has  not  been  substantiated  by  the

evidence of his relatives as well as relatives of ‘A’. It

is true that PW4 stated that he saw injuries on the

back  of  the  neck  of  the  deceased,  but  the  I.O.

Dambaru Dutta has testifed as PW8 in his cross-

examination that PW4 has not mentioned u/s 161 
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CrPC  that  he  noticed  injuries  on  the  back  of  the

neck of the deceased. 

23) I  would like to  reiterate that no injuries were

detected when the Post  Mortem examination was

performed on the body of the deceased.

24) Similarly, the evidence of Md. Moqbul Ali, one

another witness related to the deceased does not

implicate  that  the accused was complicit.  Moqbul

Ali testifed as PW6 that the deceased was related

to him. Abdul Motleb was the grand-father of the

deceased and he was his elder brother as well. The

deceased was married to ‘A’ about 2 years ago and

within 6 /7 months of marriage, she died. On the

day of  the incident,  he was  in  his  house and he

noticed that the villagers were proceeding towards

A’s house stating that A’s wife had passed away.

Then,  he  followed  the  villagers  and  went  to  A’s

house  and  he  saw  the  deceased  lying  in  the

courtyard of her matrimonial home. He saw injuries

the deceased’s  neck.  He came to  know from the

people  that  the  deceased  committed  suicide  by

hanging. Thereafter, the police came and took away

the body along with them. He also accompanied the

dead body to North Lakhimpur Civil Hospital. After

Post  Mortem examination,  the body was taken to

A’s house and funeral rites were observed. He did

not know whether ‘A’ subjected his wife to cruelty. 
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25)  In  view  of  my  foregoing  discussions,  it  is

thereby  held  that  the  evidence  of  PW7  that  his

daughter  was subjected to cruelty by ‘A’  has not

been substantiated by the evidence of  witnesses,

who  are  related  to  him.  He  has  indeed  not

mentioned in the FIR that ‘A’ subjected his daughter

to cruelty. Although, his testimony in the court that

‘A’ subjected his daughter to cruelty has remained

uncontradicted, yet the evidence of PW7 does not

inspire  confdence.  He   has  testifed  in  a  vague

manner that within six months of marriage of his

daughter with ‘A’, she was subjected to cruelty. His

evidence  does  not  depict  that  ‘A’  induced  or

abetted his wife to commit suicide. It is held that

there  is  no  evidence  that  in  the  proximate  past,

there  was  inducement  by  the  accused  ‘A’  by

subjecting his wife to cruelty to such an extent that

she was pushed to commit suicide. The evidence of

the  I.O.  also  does  not  at  all  implicate  that  the

accused ‘A’ is complicit. 

26)  The  I.O.  is  a  formal  witness.  This  case  was

investigated  by  two  I.Os.  Sri  Dambaru  Dutta  has

testifed as PW8 that on 26.03.2017, he was serving

as ASI of police at Shilonibari OP and on that day,

Marfat  Ali  verbally  informed SI  Siva  Prasad Bania

that Phulbanu Begum, wife of Sajibur Ali had passed

away. The SI registered GD Entry No.364 dtd.
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26.03.2017,  and  meanwhile,  the  FIR  was  lodged

and  a  GD  Entry  No.368  dtd.  26.03.2017  was

registered,  and  the  FIR  was  forwarded  to  North

Lakhimpur  PS,  and  a  North  Lakhimpur  PS  Case

No.324/2017 u/s 302/ 34 IPC was registered. He was

endorsed  with  the  investigation.  During

investiation,  he  went  to  the  place  of  occurrence,

prepared sketch map and recorded the statements

of the witnesses. He seized the ‘Saree’, which was

allegedly used by the deceased to allegedly commit

suicide.  He  made  preparations  for  inquest  and

thereafter  forwarded  the  body  for  Post  Mortem

examination. He proved the FIR as Exhibit P-2/PW8,

wherein  Exhibit  P-2(1)/PW8 is  the  signature  of  SI

Siva  Prasad  Bania,  with  which  he  is  acquainted.

Exhibit  P-3/PW8 is  the sketch map and Exhibit  P-

3(1)/PW8  is  his  signature.  He  collected  the  Post

Mortem Report, and on fnding sufcient materials,

he  arrested  the  accused  persons,  Sajibur  Ali and

Mujibur Ali and thereafter, he handed over the C.D.

to SI Nikhil Rajkhowa. 

27)  SI  Nikhil  Rajkhowa  testifed  as  PW9  that  on

26.03.2017, he was serving as I/c in Silonibari O.P

and  on  that  day,  North  Lakhimpur  PS  Case

No.324/2017 was registered and ASI Dambarudhar

Dutta  was  endorsed  with  the  investigation.  After

conducting investigation, the C.D. was handed over
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to him by the I.O. After going through the C.D., he

found that the investigation was almost complete

and  he  found  only  the  accused  Sajibur  Ali  (‘A’)

being involved in the case, and he laid charge-sheet

against ‘A’ u/s 306 IPC, and he prayed to discharge

the other accused, Mojibur Ali, who was accused of

being involved in the case. He proved the charge-

sheet  as  Exhibit  P-5/PW9,  wherein  Exhibit

P-5(1)/PW9 is his signature. 

28) A close scrutiny of the I.O’s evidence depicts

that no contradiction could be elicited through the

cross-examination  as  per  Section  145  of  the

Evidence Act vis-a-vis Section 162 CrPC.

29) Abetment is described u/s 107 IPC.

“Abetment of a thing.—A person abets the doing of a thing,
who—

(First) — Instigates any person to do that thing; or

(Secondly) —Engages  with  one  or  more  other  person  or
persons in any conspiracy for the doing of that thing, if an
act  or  illegal  omission  takes  place  in  pursuance  of  that
conspiracy, and in order to the doing of that thing; or

(Thirdly) — Intentionally aids, by any act or illegal omission,
the doing of that thing. Explanation 1.—A person who, by
wilful  misrepresentation,  or  by  wilful  concealment  of  a
material  fact  which  he  is  bound  to  disclose,  voluntarily
causes or procures, or attempts to cause or procure, a thing
to be done, is said to instigate the doing of that thing.

Explanation 2.—Whoever, either prior to or at the

time of the commission of an act, does anything in

Contd...
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order to facilitate the commission of that act, and

thereby facilitate the commission thereof, is said to

aid the doing of that act.” 

30)  In  the  instant  case,  the  evidence  of  the

informant (PW7) does not prove beyond reasonable

doubt  that  the  accused  ‘A’  subjected  his  wife  to

cruelty. A major contradiction which could be culled

out  through  the  evidence  is  that  PW7  has  not

mentioned  in  the  FIR  that  the  deceased  was

subjected to cruelty.  His testimony that within six

months of her marriage, his daughter was subjected

to cruelty by ‘A’, does not implicate abetment by

the  accused  ‘A’  to  commit  suicide.  His  evidence

does  not  implicate  that  by  subjecting  his  wife  to

cruelty,  ‘A’  instigated  his  wife  to  commit  suicide.

PW7’s  evidence  also  does  not  implicate  that  ‘A’

intentionally  aided  his  wife  to  commit  suicide  by

subjecting her to cruelty. Although, PW7’s evidence

regarding cruelty extended by ‘A’ to the deceased

was not  contradicted by the cross-examination of

PW7  and  cross-examination  of  the  I.O.,  yet  the

evidence of PW7 does not broadly implicate that ‘A’

actively  or  intentionally  aided his  wife  to  commit

suicide,  or  instigated  his  wife  to  commit  suicide.

PW7 has testifed in a vague manner that within six

months of marriage of his daughter to ‘A’, she was

subjected cruelty. She has not described in what 
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manner ‘A’ subjected his wife to cruelty. It is held

that his evidence does not inspire confdence.

31)  In view  of  my  foregoing  discussions,  it  is

thereby  held  that  the  prosecution  failed  to  prove

beyond  reasonable  doubt  that  the  accused  ‘A’

abetted his wife to commit suicide. 

32)  Thereby,  accused,  Md.  Sajibur  Ali  (‘A’)  is

acquitted from the charges u/s 306 IPC on beneft of

doubt and is set at liberty forthwith.

33) PW7 is the victim as described u/s 2 (wa) of the

CrPC. This case is recommended for compensation.

The  daughter  of  the  deceased  also  deserves

compensation.  The Secretary of  the District  Legal

Services  Authority  can  ascertain  which  victim

deserves compensation in this case. If it is assessed

that  the  victim  deserves  compensation,  the

informant and the daughter of the deceased, who is

related to her by blood can be given compensation.

In  case,  it  is  assessed  by  the  Secretary  of  the

D.L.S.A.  that  any  minor  victim  is  entitled  to

compensation, an order may be passed to deposit

the compensation as fxed deposit till attainment of

majority  if  it  is  decided  that  any  minor  victim

deserves compensation.

Contd...
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34) Destroy the seized articles as per due process

of Law.

Given under the hand and seal of this Court on the

24th day of May, 2022.

                                          ( S.P. Khaund ) 
                                         Sessions  Judge, 
                               Lakhimpur, North Lakhimpur.

Certifed that the Judgment is 
typed to my dictation and 
corrected by me and each page 
bears my signature.

( S.P. Khaund )
Sessions Judge,
Lakhimpur, North Lakhimpur.

Contd...
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APPENDIX-14

A. Prosecution :

Rank Name NATURE OF EVIDENCE
(EYE WITNESS, POLICE WITNESS,

EXPERT WITNESS, MEDICAL
WITNESS, PANCH WITNESS,

OTHER WITNESS)

PW1 Md. Surat Ali. Other witness.

PW2 Mustt. Samsul Neha. Other witness.

PW3 Nur Mohammad Rahman. Other witness.

PW4 Md. Marfat Ali. Other witness.

PW5 Dr. Jugananda Bori. Medical Ofcer.

PW6 Md. Maqbul Ali. Other witness.

PW7 Md. Surhab Ali. Informant.

PW8 Sri Dambaru Dutta. Police witness.

PW9 SI Nikhil Rajkhowa. Police witness.

B. Defence witnesses, if any :

Rank Name NATURE OF EVIDENCE
(EYE WITNESS, POLICE WITNESS,

EXPERT WITNESS, MEDICAL
WITNESS, PANCH WITNESS,

OTHER WITNESS)

Nil Nil Nil

C. Court witnesses, if any :

Rank Name NATURE OF EVIDENCE
(EYE WITNESS, POLICE WITNESS,

EXPERT WITNESS, MEDICAL
WITNESS, PANCH WITNESS,

OTHER WITNESS)

Nil Nil Nil

LIST OF PROSECUTION / DEFENCE/ COURT EXHIBITS.
A. Prosecution :

Sr. 
No.

Exhibit 
Number.

Description.

1 Exhibit -1 Post Mortem Report.

2 Exhibit -2 F.I.R.

3 Exhibit -3 Sketch map.

4 Exhibit -4 Seizure List.

5 Exhibit -5 Charge-sheet.

Contd...
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B. Defence :

Sr. 
No.

Exhibit 
Number.

Description.

Nil Nil Nil

C. Court Exhibits :

Sr.
No.

Exhibit Number. Description.

1. Nil.  Nil. 

D. Material Objects :

Sr.
No.

Exhibit
Number.

Description.

1. Nil.  Nil. 

                                          ( S.P. Khaund ) 
                                          Sessions  Judge, 
                               Lakhimpur, North Lakhimpur.

Transcribed and typed by :
Sri Satyabrata Kshattry, Stenographer.


